@

AN THE CENTBAL ADMINISTRATIVE TRIBUNAL
FRINCLPAL BENCH : NEW LELHD

Regn. No, CA 504/88 Dated 12,8, 1993

S5hri Karan 3ingh evs Applicant

_ Vs,
Union of India & Ors . es. Respondents
Far the. Applicant 9 Shriv.p » 3harma
For the Hespondents ese None

CORAM  Hon'ble Mr. I.K. Rasgotra, Administrative Member

Hon'ble Mr, Bs3. Hedge, Member (Judicial)

1. To be réferred to theReporters or not?

JUEZIENT {CRAL)
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(By Hon'ble'Mr, I.K, Rasgotra, Member (A)

ﬂe'have'heard Shri V. P, Sharma, Counsel, appearing
for the applicant, at length and perused the record of
case, The respondents have not entered appearance and nor
filed éhe countexr affidavit despite several opportunities
provided to them. £{n 23,4, 1993 the right of the respondents
to fiie the éounter affidavit was forfeited,

The case of the petitioner is that he joined the
Morthern Railways as Assistant Station Master on 15,11, 1959,
against vacancy resexved for Jcheduled Tribes. He belongs
‘to tisleena Tribe'., Later when phe petiioner was not getting
the promotion byvirtue of his being a member of the Scheduled
Tribes he made a representstion to the uUivisional Juperintendent
(now Divisional Railway lanager), Bikaner seeking promotion
by virtue of his being a member of SCheduled Tribes, The
JlflalOﬂJl Juperintendent, Bikaner vide letiter dated 15.9.1975
fron the collector and 3tate of RaJaathan has annexed certificate

flbsued by 3ub “ivisional Magistrater on 13,7, 1983 and by
Tehsildar, Neemmka-Thana, Sikar on 22, 11,1982, ¥ith the

Do s these certificates are not, however, issued by Collector,



According to the ims tructions ‘for production of3C/3T
Certificate issued by fha Government of India the'under
mentioned authorities have been empowered to‘1531e the
said certificate on verification:

"L. Gistrict Magistrate/Additional Listrict Magistrate/
Collector, Leputly Commissioner/additional Jeputy
Ccmmissioner/aepﬁtyCollector/lst Class Stipendiary
Magisﬁratejﬁﬁub rivisional Magistrate/faluka Maglstrate/
Executive Magistrate/Extra Assistant Conmissioner.

2. Chief fresidency iMagistrate/Additiocnal Chief Presidency
Magistrate/Fresidency Magiétrate;

3, Revenay Officer not below the rank_of Tehsildar,

4, 3ub iiivisional Officer of the area where the candidate
and/or his family normally resides?,
I(Swamy's Compilaticn on Reservation and

Concessions for Gcheduled Castes and Scheduled
Tribes Page 4).

The Certificates adverted to earlier have béen issue@
by the Canpetent Authority as listed'in Apbendix IIT veferred
to above,

We do not intend to go into the merits of the ‘casé

- és theAcause of action in this case had arisen when the

respondents denied the benefit of prOmétion.td the petitioner .
bvvirtue of his‘ belonging to the idcheduled Tribes, It is
apparent from (Fage 13 of the baper book) fron the letter
issued by the i¥ivisional 3uperintendent dated 8,2,1977
informing the petitioner that he has failed to produce
the certificate from the Collector to the effect fhat he
he belengs to the community of Scheduled Tripes that the

cause of action relates to 1976 or 1977, Accordingly, the
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agltated is stale and highly belated, The Tribunal has
no jurisdiction to-jo into the matters relating to prior.
to 1,11, 1982,

Accordingly, the case is dismissed for want of

jurisdiction, Neo cost,

/%%VLW 17&(%, /(—\ 5
Membex( J) Member (A)



